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CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH
‘CAMP AT NAGPUR

$.8,Bariya +ee Applicant.
V/Sc'

The General Manager,
South Estern Railway
1 Royal Palace,
Calcutta W.B,

The Divisional Personnel Officer
South Estermn Railway,
Nagpur,

The Divisiocnal Superintendent
South Estern Railway,
Nagpur,

The Divisional Commerical

Manager, South Esterm Railway :
Nagpur. «»+ Respondents,

CORAM: Hon'ble shri Justice M.S Deshpande, Vice Chairmman
Hen 'Ple Shri P.P. Srivastava, Member (A)

Appearance.

Miss, S. Kumbhare, counsel
for the applicant.

None for the respondents,

ORAL JUDGEMENT Dated- 17.4,95

X Per Shri M.S. Deshpande, Mice'ChairmanI

No statement has been made by the
respondents as mentioned in the order sheet dated
6.3.95. The only directionWith’; regard to prayer ‘c‘
is that the respondents shall calculate the retirement
benefitgincluding Gratuity, Pension payable to the
= o The, Ordes

appllcant within six weeks from the date of communication

A
together with interest at 10% on the entire amount.

Rest of the ¢laim is dismissed, With the above

directions the 0O.A. is disposed of.

m{m/ NS /“*

(P.P.Srivastava) {M.S. Deshpande)
Member (A) Vice Chairman
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY )

R.P.NO, (N).julga - L/\

in

gA.NO. (N) 140/95

General Manager,
Sauth Eastern Railuay,

Calecutta & Ors, \ - ess Applicants
V/So'

Shri S.SeBariya " . ‘4es Respondents

- CORAM: Hon'ble Vice Chairman Shri Justice M.S.Deshpande
Hon'ble Member (A) Shri P.P.Srivastava

Tribunal's Order by Ci:culaﬁiog Dated: ;28(9175'
(PER: P.P.Srivastava, Member ()

The arguments brought out in the Revisu
petition are.fhe repeatition of the arguments which
are already given by the petitioner who was the
respondents in the original application. UWe find
no:ﬁ:terial in the revieuw patition;neither the
petitionsr has pointed out any error on the face
of recofd uﬁich would warrant revisw of the judgement
which has already been given in this case? The

Review Petition is, therefore, dismissed in leminiy

L,/ - "W‘/}ﬂ

(P.P,SRIVASTAVA) S (M. DESHPANDE )
MEMBER (A) VICE CHAIRMAN
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eview Petition No, (31D le ISS‘" By applicant/Respondents.

In
O0uire fEvhetstuae No. (N Tho]|os
Judgment/Qrdes-dated: |>-4- O™

Cor.am j—kmb/fi Sg%:u N %y Megﬁmmcﬁ,v:e

wcm‘k& P Zrivortuna . OUA)

Oe Ao filetrs/ST . 4. NO. C_N) [erjgg‘ was decided by the Bench
consiting of the Hon'ble Shi juz’ﬁﬁe_ m'ﬁ-@&ﬂﬁmﬂt’i?, e,
Hon'ble shi PP Eoivastend, men)
on |3 -4 -9% (Flag 'a'). Againét that Judgrpent,_/‘ps_ét_:r, the
appWeSpondents_ has filed Review P,:atitit‘:;n No. (_QJ_}___LQ}&S:__
A copy of Judgment/Opdet despatehed on <2 & 4-95
and received by apM/:espondents on Ré6-495 .

keview Petition has been filed on _ j&-S 957 . so it is in

time/ so

<days.—

As per rule 49 of the ‘Céntral Administrative Tribunal

practices Rules 93, the Review Petition is submitted for orders
by circulation, K.A. Rule 1(1)/I1I (a) of notification under

' r."a"ppendex . . ce A

Date : £3-5 “YS o S _A ﬁeputy R}gistrar-.

. a.-b
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IN THE CENTI VE TRLENAL BOME
BENGH AT NAGPUR

Revidw Application Ndi___. ./9%
n 0.A No.- 5, -

APPLICANT t- Shri S§.S, Bariya
-Versus - _
RESPCONDENTSt= (1) GiM,/S/E;Rly/Garden Reach, Calcutta,
(2) DiviPersonnel _Officer/s*.*E;{Rly;'mGP‘.;
(3) bivl,Supdt./ S".‘*E.?'Railway/N_C;P',‘ ] B
(4) DivliCoumercial Manager/S.E.RLy/ANGP,

APPLICATION FOR REVIEW OF THE JUDGBMBNT DATED: 17,495,

Respondents beg to submit as ﬁndeﬁ:.

) ) »-((“F-ff qnhu&)
N This Hon'ble Tribunal vide order dt: 17.4,95/has

directed, with regard to prayer 'C' of the O.A.No, 140/95
that the respondent shall calculate the retiral benefits
including grauity / Pension payable to the applicant

within Six weeks from the date of communication of order

together with whf interest @ 10% on the entire amount,

24 It is submitted that the applicant was retired fram
Railway service as Goods Clerk w,a.f, 28,%94, The follom
wing retiral benefits have already been sanctioned and paid
o the applicant,
a) PRISICN ¢~ An amount of Rs, 788/~ Plus usual
Dearness Rellef as adnissible has been sanctioned
vide DAO/NGP's P,P;0.N0.Pen/SER/NGP/1993/ K54/ Bug4/
/PS/C dated: 7,3.94 amount payable throuch Bank of
Baroda, Gandhibagh, Nagpur, The said P.P.O, is ﬁ

A/ annexed asfmarked as Annexure R=1,
-\\
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b) ByF. :- An amount of Rsy 4873/~ has been
passed and paid to the applicant on 7,3,94 along-
with other retired staff,

o) NiGyI,S+t~ An amount of Rs, 4874/~ has been
> passed and paid to the applicant on 7:%94 alonge
with oﬂ‘zer‘retired s'tafﬁ“:‘
In thls regard a communication has been_
g - made to the zpplicant vide DPO/NGP's letter Np.
. P/Sett/Com/NR/PVS dt: 23,2.94 is annexed as

;o Annexure Re?2, .

£

d) OOMMUTATION OF PENSIN:=- An amount of K, 32887/-
has been passed :ride P.PJ0, of even No, dt 22..:4*?94
and deposited in his Bank .VC NoJ1 4094/LF-TT7/364
of Bank of Baroda.Gandxibagh,. Branch, Nagpur.
‘ The P,P,0, dt: 22.4. 41is annexed herewith as
Annexure R.'-s.*
In this regardh it 1s pertinent to note
- here that at the time of retirement there was a
vigilence case pending against the applicant and
. after getting clearance from DOMMNGP vide his
4 letter No,G/0S/Sett/SSB dt: 31,3704, The above
. sald ‘canmutation amount has been sanctioned and
paid to the applicant within a period of 3 months
from the date of retirement i,df 28/7.64, Hence
he is not entitled for any interest for the entire
retiral benefits _
e) D D, Cs R,y G, GRAUITY) st~ It is submitted that an
anount of Rs, 31680/= has been sanctioned vide PPO
dt: 7. ‘%“94 (Annexure R=}), The same has not been
) (,/J paid he has not vacated the Railway Quarter No.
" / C/28/3/1 at Itwari vhich is still under his posse=

ssion t1l1]1 date, Hence the same smount has not

0003.
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been pald to;f him and with-held for recoverwf and |
adjus'hnmt of Rallway Dues as per the p;:ovision
of Rule 15 and 16 of Rallway Services(Pension)

' Rule~ 1993 which is annexed as Annexure Re4 for
the perussl of this Hon'ble Tribunalf

As soon as the applicant will vacate the Railjevav
Quarter under his possessicn the recoverable amount will
be calculated and the same amount will ke deducted from
his Grauity and the balance of Graui'ty iIf any will be
pald to him._ | o

In view of above submission it is q:\ite clear that
the entire retiral benefits have been sanctioned and paid

‘%o the applicant within 3 months from the cate of hig retire-

ment".’-. Hence, the applicant A is not entitled for any amount
of _interest.
PRAYER

In view of above;'. this Honf ble Trilunal be pl'easéd
to review the order dt: 175495 that the applicant is not

~entitled for any amount of interest on retiral benefits

including pension/commutation of pension etc, as the amount
has been paid in 't:!.me. It is ‘also prayed to review the
order as regard to payment of grauity with Interest heeding .
that the applicant is himself liablg‘ for delay in payment
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of grauity as he has not still vacated the Rallway
- quarter under his possession/

Hence this review application,

| w}( (P
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FOR "BESPRDRAIT.
Divis‘iouﬁl le:ﬂonne]v().ﬁou ;

QoS N
THE - RESPCNDENT

VERIFACATION

I, Mougqeg o - el - Sl Mok ood. Cyeel -
ﬂ_ T ] ‘ N .

| L DAV emat Yernsouwel. OWM

S..l f?ailway. Nagpur do hereby verify that the contents

of aforesaid paras are true to my knowledge and based

on official records and believe by me to be true,

Hence verified and signed on this the 0’
day of May'1995 at Nagpur:,

T
» AR

%o Qo A
Divisional ! exsonnel Offiosy

8. E. Rly., NAGPUB.




